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- (Act No. 9 of 197: 

30th March, 1971. 

BE it eqacted by t h e ~ e ~ i s l a t i v ~ e  bly of Pondicherry 

.. 



0 
I 

Sbort title, extent a& cornmencemed. 

1. (1)  his Act may' be called 

Tenants Protection Act, 1970. 
. , ( 

(2) It &tends to the 
Karaikal andryanam h the 

a ,  
(3) It shall come into 

ment may, by' notificatidn 

- Providd that different dz ik  may be appointed for 

different provisions of this Act or for different areas ELIXI any 

r e f e n c e  in ,any such provision to the cpmmencement of this 

Act shall be construed,, in relation to any area, as a reference 

to the coming into f6rce of that provision in such areak 

Definitions. 

2. In this Act, udess the context otherwise requires-- 

(a) "cultivating tenant"meam a person who contributes 

his' own; physical l'abour oir ihat of any member of h 

in the cultivation of any land belonging to a 

an agreement expr'ess or implied on conditian of 

therefor in cash or in kind or delivering ar receiving a share 

of the produce and includes- 

(1) any such person who continues in possessiJ of the 

land after the determination of the agmmen.t ; I 
1. The Act came into forck in ~oodicherry; ~araikaf and Yanam 

the 10th day of April 1971 vide Notification No, 6896/70/E, 
April 1971. I 







/ 

any of' the Officers aforesaid.] 

1 I 

court, no 

thereof, by or at h instance of his landldrd except as-provided -I4 
in this section. . 

not pay such rqnt within such tlme as may be prkscribed, or 

who in respect of rent payable to the 1a:ldlord after the com- 
mencement of this Act, does not pay such. nent within a month 

after such rerut becorrles due ; or 



(c) ,who has dune any act or has been guil 

ligence which is destructive of, or injurious to, t 

crop'thereon or has altogether ceased to cultiva 
who has ui+d the &d for any purpose not 

cultural ar horticultural purpose ; or . . 
(d) who has wilfully denied the title of 

the land ; 
f 

- Explanation.-.4 denial of the 
bona fide mistake of fact is not wilful 

this clause, 

(3) (a) A cultivating tenant may deposit 

or, if the rent be payable in kind, [its mar&€ 

of deposit, to the account of the landlord- 

/ . - '  

(i) in the case of rent accrued due subseque t to the 31st 
~ G c h ,  1970 within such time as may be plrescrri ed ; 

(ii) h the ease.of rent accrued due after th conmence- 

-merit of this Act, within a month after the date n which3the 
rent accrued due. 

' a  

whether the amount deposited represent 

of sLich costs as the court may allow. 





Right to restoration of possession. 

4. (1) Zvery cultivating tenaant who was inl possession of 
any land on the Isb December, 1969 and who is not in~posses- 
sion thereof at the commencement of this Act shall, on 
application to the Revdue Court, be entitled to be retored 
to  such possession on the same terms as those applicable to the 
p o s d o n  of the liaad on the 1st December, 1969. 

(2) Hothing in sub-section (1) shall be deemed to-entitle . 
such cultivating tenanit to restoration of possession- ' ' 

1 (i) Ifi at the-commencement of this Act, he is in pospes- 
@on; either as owner or as ternrant or as both, of land exceeding 
the extent' specified in the Explanation below or if he has 
been assessed to any sales tax, profession-tax or income-tax 



r' 

- 

(b) the landlord has not beerl asslassed to any sales 

tax, profession-tax or bcqme-tai uhder the respective laws 

relating to the levy of such taxes during 1967-68 or 
1968-69 ; or 1 ' 

(iii) If subsequent to the 1st December, 1969 the land- 

lord has bona fide admitted some other cultivating tenant 

to the possession of the land anid such other tenant has cul- 

tivated the land before the commehciement of this Act: 

Provided thst where/ such other'knant is in pdssessi , e 
either as owner or as tenant or as both of any other land 
which exceeds the a t e n t  specified in the Explanation below 

and the cultivating t&aizut who was evicted is not in posseis- 

sion of any lapd or is in possession 04 any other land which 

is; less than the extent specified in the said Explanation, the 

cultivatiCg tenant shall be entitled tq restoration of posses- 
sion. 

. Explanation.-The extent referre0 to in clauses (i) to 

(iii) above is 2 213 hectares of wet land. 

(3) Evew applic$fion to the Revelnue Court under sub- 

section (I), shall be made within such tlime as may be pre- 
scribed and shall bear a court-fee stam]iD of one rupee : 

Provided that the application may be received after the 

prescribed period, if the appEcant satisfiks the Revenue Court . 
, e 

that he had sufficient cause for no: mpking the application 

within that period. . 
, 

C 



the ,land, to make their representations, 

qw into the matter and patid an order e 
application or k*B it and 6 
,the application, $e- ~ e v e n u e  Court :may i such conditions 

. as i t  may consider just and kquita 

[egard to- + - . - 

(i) the payment by the appli 
already due from him to the land 

i 

year's rent, and - 

(ii) the reimbursement by the appli 

or the other cultivating tenant in respec 

cqrred or the labour done by him dyring 
i 

which has not applicant was not in possession, on my 

been harvested, if an agreement is noli 

- parties a s  regards th6' rates and er of such 1 

- reimbursement. 

Explanation.-In lieu of imposing an condition in re- 1. 

, order is passed, has been harvested. 

- 
k 

p 
r 

b a 
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to possession of the l&, until any crop which is being grown 

thereon at the time when the order is passed, has been 

land which the landlord is entitled to resume for per- 

n in m y  other law fo;the time being- in form pernritting 

e pays rent accordingly, ,- - 



s 

f 

1967-68 or 1968-69, nor shall sub-section (1) - be deemed to 

d e r  on the landlord a right to rcy;ume possession of a greater 

extent than that which along with, the ext6nt he is already in 

possession of either as owner or qs a cultivating tenant or as 
both would make up an extent of twq, heatares of wet Iand. 

i ,. 
(5) No person who is not &titled to resgme pasessio 

under this section at the commenaement of this Act shall be 

deemed to be so entitled by reasoii of m y  subsequent change 

in -this circumstances. - 

(6) If any landlord who has resumed possession of any 
* 

land under \he provisions of this section does not carry' on per- ,-- 

sonal cultivation on, the land with& a year of such resumption 

or allo\vs the lmd to lie, fallow P&r more than a year, or has 
. -  . 

so resumed under-fraudulent mis$epresmtatioq the cultivat- 
' 

ing tenant from whom the land bad -&en resumed shall, on 

application to the Revenue Court, be entitled to be restored to 

possession cif that land and to hold i t  with all the rights and- 
subject to all the liabilities of a 'c~~ltivating tenant, and the 

provisions of sub-section (4) of section 4 shall, so far as &ap be. 
apply to such ' an application. - 

(7) Nothing contzined in this section shall apply to a ' 

holding to which ihe ~ a r a i k a l  Tenents Protection Order; 1960, 

as in, force immediately before the commencement of this Act, 

was applicable. -- 

Special privileges for members i of the Armed( Forces: 
1 

6. (1) A cultivating tenant who is enrolled as a member 0% . 
the Armed Forcgs, may, on or after such enrolment, sublet the 

I 

I 
-- -- 



(2) A c u l t i v a t l ~ ~  tenant who is enr 

Ihe Armed Forces, on discharge or retir , 

OR king segt to pqsqve, shall, on appl 
made within the prac~ibed perio@ to t 

i 
entitled lo Pesume poss9ssiq1 qf the lan 

sub-section (1). 

(3) A landlord who is enrolled as 

Forces shall, on discharge or retirement 

- .  i 
being sent to &serve, be entiiled to re 

ing tenant possession,-of land which 

efter such enrolment for purposes of 

(-4) The provisions of sub-section 
 fa^ as may be, apply ?OF the resdmpti 
secYon (2) or sub-section (3) as they 

I 
I 
I 

sf iny land under sub-section (1) of 1 

(5) .Where a mernber of the A 
I 

service, the special privilges confer 
i 
1 

member shall be available ! 
any person dependent upon suc!~ 

I I 

his death. I 
. 

. (6) The provisions of this sect 
I 

standing anything inconsistent 
I 
1 

other provirior, of this Act o r  cf a 

tions imposed on resumption of 1 

apply to resumption under s 

(7J If a question arises wh 
of the Armed Forces or not 
the Government and the decisirn of the rinien t thereon 
shall I& final. I ? 

I 
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when he contributes his own 

(b) a member of  the Armed Forces in service shall be , 

deemed to carry on m s o i d  cultivation on a land' if such 

land is-cultivated by fie members of his family or by his 

- Bxeeutisn of\ lease, . . 

vey number, descriptim and ex* of the  land leased out3 

*and the terms of the ' tenancy ; and._shdl be-signed both b 

of the three copies shal1 be kept by the landlord, one shall 

kegt by the cultivating tenant and the third shall be ca 

to be lodged in the Taluk office 91- Sub-Taluk Office, as th . I 

case may be, by the landlord 'or his a g p t  within a fartnight 



- 
" I . I 

. - 
- - Provide@ @at if t h ~ l a n d l o r d  or the cultivatSnft tellant 

refuses 4. delays upeasonably to ~af fu t ; ,  the l e w  depd. it 
shall be open to the culthating tenant or the landlord, as tbe' 
ease may be, to lodge the deed in the Taluk Ofice OR the Sub. 
Taluk Office; as the case may be, with a declaration that thq 

' 

other pwty has *fused or delayed m e a s d y  t~ wequto it, 

(2) No stmp need be affixed to the lease deed. . 
- (3) In the aase of any tenancy, if the landlord or hig - 

agent or the cultivating tenant refuses to sign or fails to lodge 
the lease deed in accordance with the provisions of sub- 
section (I), the Revenue Court may impose on the landlord 

or the cultivating tenant, as the ease may be, a penalty which 
may extend to fifty rupees; and any penalty so imposed may 
be l ' e ~ a v e ~ d  as i f  it were an arreaz of land revvenue, 

Bar of jurisdiction of Civil Courts 
/ 

8. No Civil Court shall, except to-the extent specified in 

sub-section (3) of section 3, have jurisdiction in r m  of 
any matter which the Revenue Court is empowered by or 
under this Act ' to determine and no injunctbn shall be 
granted by any Court in r e p t  of any action taken or to be 

taken in pursuance of any power conferred by or under - 

Transfer of certain suits to the Revenue Court by Civil Courts. ' 

9. f f  in any suit before any court for possesdon of- or 
injunction in relation to any land, it is proved by affidavit or 
otherwise that the defendant is a cultivating tenant entitled - 
, to the benefits df this -Act, the Court shall not prooeed with * 



the trail of the suit but shall transfer it to the Revenue Couct I 
which shaIl thereupon deal with and dispose of it as though 

it were an application under this Apt* and all the provisions 

of this Act shall apply lo such an ap$ication and the applkaqt, 

Revision by the High Court. 

10. The Revenue Court shall b& deemed to be a Court 

subordinate to the High Court for t hequrpose~  of section'll5 

of the Code of Civil 'Procedure, 1908' (Central Act 5 of 1908), 

0 
2nd its oxlers shall be liable to rel'ision by the E g h  Court 

~ n d e r  the provisions of that section, 

Transfer of applicatioiii or other proceeding by High Court. 

11. (1) On the application of any of the parties and after 

notice to the parties and after hearin4 such of them as desired 

to be hclard, of its own motion without.such notice, the Hligh 

Court may, at any stage, transfer apy application or other 

proceedins under this -44 pending b$!ore any Revenue Courl 

for disposal to any other Revenue Cburt. 

i-': I.V!'er,- : : ~ y  a ~ , > l i c a ; i 3 ~  or o-:?c:- ~ ~ r * ) c ~ i . . ~ l n g  ha: i--.tan 

transferred under s ~ ~ b - s e  ,?ion (I), the Revenue Court which 

thereafter holds the snquiry m ubject to any special 

directions in the case of an orde ansfer, either hold the 
inquiry de  n w o  or proceed Pro 

application cr other proceedings en it was transferred. 



Surrenders. 

I 

I 

made in such -manner as may be prescribed. 

I 
(2) Where a surrekler of land is m 1 

i 

;I I 
I 

landlcrd fair Gent payable under the Pon 

I , 
thle cultivating tencant who has surrendere I 

the rent to the landlord in respect of t 

from the date *[on which the manag 

assumed by the Government.] 

period before such date. 
- I 

Rent) Act, 1970. 

661 



~bandonment by cultivating tenant. 

13. (1) No landlord shall enter on any land which 

been abandoned by a cultivating tenant. 

(2) If a cultivating tenant abandons his tenancy 

ceases to cullival'e his holding either by himself or by som 

other person, the landlord of such tenancy shall, within 

thirty days of such abandbnrnent. inform the Government in 

wrriting that the cultivating tenant has abandoned such 

tenancy and the Governmeout shall. on receipt of such intima- 

tion, forthwith. take possession of the land appertaining to 

such tenancy. 

(3) The Government shall pay to the landlord fair rent 

payable under t h ~  Pondicherry Cultivating Tenants (Payment 

of Fair Rent) Acc, 1970, for the land possessed by that Govern- 

ment under sub-section (2) from the date on which the 

Government takes poss~ssion of such land. 

sub-section (2). 

(5) The cultivating tenant settled under sub-saction 44) 

shall pay the Pair rent as payable under the Pondicherry Cul- 
. tivating Tenants (Payment of Fair Rent) Act, 1970, directly 

to the landlord and the Government's liability under sub- 

seckn, (3) with regard to the payment of fais: reat f a  such 

Land shall, on and from the date an which the cultiva&g 

tenant has been settled on the land, cease. 



Landlord to take possessi~n in specified cases 

14. jXn landlord shall obtain possession of any land held 

by a cultivating tenant at the comrcencement .of this Act, 

except where such tenant is evicted under section 3 or where 

the land is surrendered or  abandoned by a cultivating tenant 

under section 1 2  or section 13, as the c,ase may be. 

Penalty. 

15. Whoever contravenes the rrovisions of section 13 

shall, on conviction, be punishable u7it.l fine which may extend 

'to twc hundred and fifty rupees and t l ~ e  possession of the land 

shall be restored to the cultivaticg tenant. 

Power to make rules. 

16. (1) The Government may, by notification in the Official 

Gazette, make rules to carry out the purposes of this Act. 

(2) All rules made unaer this Act shall, as soon as may 

be after they are made, be laid before the Legislative Assembly 

of Pondicheyry while' it is in session for a total -period bf 
fourteen days, which may be comprised in one session or in 

two s~~ccessive sessions, and, if before the expiry of the session 

in which i t  is so laid or  the session in!miedlately following, the 

Legislative Assembly makes any modification in t b  rule or  

decides that any such rule should not be made, that rule shall 

thereafter have effect only in such modified f m  or be of no 

effect, as the case may be; so, however, that any such modi- 

fication or annulment shall be without prejudice the 

validity of anything previously done under that rule. 



Repeal and savidg. 

17. (1) As from the commencement of this Act, the ' 
3 

Karaikal Tenants Protection Order, l$60 (hereinafter referred 

to as the said order), is hereby repealhd. ': 
'2 

(2) Il'othing in sub-section. (1) shall affect- , 

(a) the previous operation of the said order or anything 

duly done or suffered thereunder; br 

(b) any right, privilege, obligation or liability acquired, 

accrued or i nc~r red  under the said'order ; or 

(c) .my'penzliy, incurred in respect of any offence 

committed against the said order; o t  

(d) any inlresrigation,- legal ptoceeding or remedy in 

>espect of any such right, privilege, obligation, liability or 

penalty as aforesaid ; , PC 

and any such in-~estigation, legal prqeeding or remedy may 

be imtituted, continued or enforced and any such penalty, may 

be imposed as if this Act had not beea passed. 




